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M R . D E P U T Y  S P E A K E R  : T h e
M in is te r  w il l  r e p ly  a fter  the s ta te m en t is 
m a d e  b y  S h ri M o h a n  D h a r ia .

>4 55 h r s .

S T A T E M E N T  R E .  I M P O R T - E X P O R T  
P O L I C Y  1978-79

T H E  M I N I S T E R  O F  C O M M E R C E  
A N D  C I V I L  S U P P L I E S  A N D  C O 
O P E R A T I O N  ( S H R I  M O H A N
D H A R I A )  : S ir ,  I r ise  to p la c e , on th e
T a b ic  o f  the H o u se , the Im p o rt-E x p o rt  
P o lic y  o f  G o v e r n m e n t for 1978-79  [Placed  
in Library. Sea M o. L T - 1983/78]. A s 
th is P o lic y  w o u ld  m ea n  su b sta n tia l 
ch an ges in  o u r fo re ig n  trad e system  re- 
I l ' C t i n t j  the p r io r itie s  an d  a p p ro a c h  o f  the 
(jO vcrm riR nt, I w o u ld  l ik e  to tak e this 
o p p o rtu n ity  to in fo rm  the H o u se  o f  the 
sa lie n t fea tu res  o f  o u r n ew  p o lic y .

T h e  Im p o rt-E x p o rt  L a w  ca m e  in to  
force in 1947 an d  o v er the last th rity  years 
our fo re ig n  trad e  system , e s p e c ia lly  in  
re latio n  to im p o r t  p ro c e d u re s , has e v o lv e d  
round the in it ia l  a p p ro a c h  o f  1947- T h is  
has led  to p ro ced u res  w h ic h  h a v e  b eco m e 
cu m b erso m e, tim e  co n su m in g  a n d  c o u n 
te r-p ro d u c tiv e .

T h e  la s t th r ity  yea rs h a v e  w itn essed  
m an v s tr u c tu ra l c h a rg e s  in  o u r  in d u str ia l 
and fo re ig n  tra d e  secto rs as w e ll as in  o u r 
te ch n o lo g ica l c a p a b ilit ie s . S in c e  1947 
our exp o rts  h a v e  in crea sed  m o re  than  
ten fo ld . In  a d d itio n , tho u san d s o f  n ew  
in d u stria l u n its h a v e  em e rg ed  in d iffe r e n t 
parts o f  o u r c o u n try . O u r  e x p o rt-im p o rt 
trade is n ow  c o n s id e ra b ly  d iv e rsified  in  
terms o f  co m m o d ities , sectors a n d  reg io n s. 
H en ce  G o v e rn m e n t d e c id ed  to re v ie w  in  
en tire ty  th is a re a  o f  re g u la to ry  a d m in is
tration .

T h e  R e p o r t  o f  the o ffic ia l co m m ittee  
a p p o in te d  b y  m e for th is p u rp o se, w as 
su b m itted  on 3 1s t J a n u a r y , 197O. T h e  
p o lic y , I n ow  p la c e  b efore th e H o u se, 
in co rp o ra tes the d e c is io n s o f  the G o v e r n 
m ent on th is R e p o r t, as w e ll  as those, 
ta len t on an e a r lie r  R e p o r t  re c e iv e d  in  
D ec e m b e r, 1976 o f  an  o ffic ia l C o m m itte e  
that stu d ied  the C a p ita l  G o o d s In d u stry . 
O u r b asic  a p p ro a c h  is t h a t  the n ew  Im p o rt- 
E xp o rt P o lic y  sh ould  su b serve the p la n n in g  
p rio rities  in  term s o f  c re a tio n  o f  e m p lo y 
m en t o p p o rtu n itie s , exp an sion  o f  sm a ll 
scale secto r, and a tta in m e n t o f  se lf-re lia n ce . 
It a lso  aim s a t s im p l ifica t in  o f  p ro ced u res 
and  d e c e n tr a lis a tio n  o f  d ec is io n  m a k in g .

T h e r e  is n eed to im p o rt s ta b ility  to our 
trad e  p o lic ie s  an d  p ro ced u res. D u r in g  the 
n ext th ree m on ths, a C o m m itte e  u n d er the 
C h a irm a n sh ip  o f  S e c re ta ry  (T e c h n ic a l

D e v e lo p m e n t)  w ill  en ter rain suggestions- 
a n d  rep rese n ta tio n s an d  reco m m en d  its 
v ie w s in  the G o v e rn m e n t, on th e basis o f  
w h ic h  n ecessary  m o d ificatio n s co u ld  he 
m ad e . T h e  P o lic y  n ow  b e in g  a n n o u n ce d  
fo rm a lly  for one y e a r , m u ld  then be e x 
ten d ed  for a lo n g e r  d u ra i'^ n .

-  #
T h is  p o lic y  a d e q u a te ly  sa feg u ard s the 

in terests o f  sm a ll sca le , tin y  a n d  c o tta g e  
sectors in  k e e p in g  w ith  the G o v e rn m e n t's  
In d u str ia l P o lic y . T h e  -terns w hich a re  n o w  
reserved  for these secto rs w i l l  g e n e ra ly  
be b an n ed  for im p o rts . T h e  p rices 
c h a rg e d  fo r  the m a te ria  J su p p lied  to these 
sectors b y  the c a n a lis in g  g e n cies w o u ld  
h en ceforth  be lesser and e q u a l to those 
p a y a b le  b y  the la r g e  users on h ig h  sea 
sales. T h e  im p o rt req u irem en ts o f  these 
sectors w ill  n ow  b e a v ila b le  w h o lly  in  
free fo re ig n  ex ch a n g e  an d  the lo c a l c o m 
m ittees set up  a t lic e n s in g  offices w il l  
d e c id e  the a p p lic a t io n s  for c a p ita l go od s 
u p to  R s. 10 lakh s.

A ll  en trep ren eu rs  se ttin g  up sm a ll scale  
units w il 1 be en title d  to g e t im p o r t lice n c e s  
u p to  R s. 3 lakh s. S im ila r ly , n ew  un its 
w h ich  a re  set up  in b a c k w a rd  a reas b y  
persons b e lo n g in g  lo S ch e d u le d  C astes  
an d  T r ib e s  or by those w h o  a re  te c h n ic a lly  
q u a lifie d , can  g e t lice n c e s  for im p o rts  
u p to  R s. 5 lakh s for s ta rtin g  th e ir  en te  r -  
prises. A l l  these m easures are  d e s ig n 
ed to m a ke a v a ila b le  p e rm issib le  im p o rts  
to our y o u n g  e n trep ren eu rs  w ith o u t a n y  
d e la y .

W ith  an  o b je c tiv e  to en c o u ra g e  our 
te c h n ic a lly  q u a lifie d  y o u n g  m en  to re tu rn  
to I n d ia , I am  s im p lify in g  th e p ro c e d u re s  
an d  lice n s in g  system s w h e n e v e r  they w ish  
to  s ta rt a n ew  en terp rise  in  Tndia. T h e y  
wTil l  n ot h a v e  to fo llo w  th e  p re sc r ib e d  
p ro ced u res  o f  a d v ertism en t. in d ig e n o u s  
e le a fra n ce . e tc . for th e ir  im p o rts . T h e ir  
a p p lic a tio n s  w ill  n ow  be d ecid er1 w ith in  45 
d avs.

15 hrs.

W ith  the new  policy, every A ctu a l U ser 
(Industrial) w ill get his full requirem ent 
for the year au tom atically. L icences w ill 
be required  b y  them  for only such item s 
as are restricted in  the interest o f  in d i
genous industries and other social ob jec
tives. A g ain , im port o f  Iron  and Steel 
item s w ill require no separate clearan ce. 
W ith  our new  po licy , an exporter w ill be 
able to im port an y o f the inputs th at are 
necessary for his export production.

O u r cap ita l goods industry is fa irly  
w ell established. H o w ever, in the case o f  
p la n t and equipm en t required for about a.L
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a  d o ze n  types o f  industries and products 
o f  n atio n a l im p o rta n ce , lik e  F ertilizers , 
P ow er G en eratio n , M in e ra l E xp lo ra tio n , 
P etro leu m  an d  P etro -C h em ica ls, Profes
sion al E le ctro n ic  E q u ip m e n t, D ru g s and  
P csticides as w ell as fu lly  exp ort-o rien ted  
industries, it  is d esirab le  to  p ro v id e  the 
investor w ith  the ch o ice  o f  b u yin g his 
eq u ip m en t on a g lo b a l basis. O f  course 
in d igen ou s producers w ill be g iven  better 
op p ortu n ities to  com pete. F in a l decisions 

.in these cases w ill be taken b y  an em p o w e
re d  com m ittee  in the D ep artm en t o t 
H e a v y  In dustry.

O v e r  the last 30 years, a w id e spectrum  
o f  “ S erv ice  Industries** has com e in to  exis
tence in our d evelo p in g  u rb a n  an d  ru ra l 
areas. T h e  new  p o licy  recognises all 
lo ca l au th orities, hospitals, ed u ca tio n a l 
institution s, R esearch  and D evelo p m en t 
an d  oth er such establishm ents, an d  centres 
o f  h igh  lea rn in g , farm ers service cantres, 
printers a n d  publishers, etc., to  be A c tu a l 
Users in the n on -in dustria l c atego ry .

R eco gn ised  hospitals, R esearch  and 
D evelo p  n~nt institutions, U n iversities and 
oth er centres o f  h igh er ed u ca tio n  w ill be 
a llo w e d  fu ll freedom  to  im port their 
gen u in e requirem ents o f  tech n ica l item s 
w h ich  are n ot a v a ila b le  in d igen ou sly. 
In d iv id u a ls  d o in g  scien tific  a n d  research 
w o rk  on th eir ow n  w ill b e  en tid ed  to 
im p o rt such requirem ents u p to  R s. 10,000/
or even  m ore w ith  a v ie w  to  en cou rage 
such  efforts.

In  the case o f  petroleu m  p roducts, ferti
lizers a n d  dru^s, w h ich  are item s im p o rted  
to  m i2 t th e o v era ll needs o f th e co u n try , 
rath er than  the in d iv id u a l consum er 
d em a n d , th s con cern ed  S ta te  agen cies 
w ill be g iv en  b u lk  licences an d  op erate 

th e m  in a cco rd a n ce  w ith  the policies o f  
G o v e rn m e n t in th at reg a rd .

I w ju ld  like  to refer at this ju n ctu re  
to  th e decisions o f  G o v ern m en t in regard  
to  m an -m ade fibres an d  filam en t yarns. 
T h e  d em a n d  for these, p a rticu la rly  those 
o f  P olyester, is on the increase. D u e to 
w ord -w ise recession, these item s are 
a v a ila b le  at m u ch  ch ea p er prices than 
w h a t ou r producers can  offer. T h e  prices 
ch arge d  for the fa b ric  to the consum ers 
in tern a lly  are s ig n ifica n tly  h igh er, c o m 
p ared  to w h a t the in d igen ou s m aterial is 
itse lf sold  for. T h e  question  o f  p o olin g  
th e indigen ous p ro d u ctio n  an d  im ports 
needs to be stu d ied  im m ed iately . A c c o rd 

in g ly ,  it has been d ecided  that an official 
com m ittee u n der the ch airm an sh ip  o f  
S ecre ta ry  (In d u stria l D evelop m en t) should 
<do a com preh en sive stu d y  a n d  suggest a 
„revised p o lic y  to G o v ern m en t for adoption

w ith in  the n ext tw o  m onths. T h e  p o licy  
an n ou n ced  tod ay w ill be in force till such 
revision.

T h e  list o f can alised  item s for im ports 
a n d  exports, in the n ew  p o licy , has been 
carefu lly  d raw n  u p  acco rd in g to the set 
criteria , in order to serve the p u b lic  
interest. O f  sp ecial interest to the sm all 
scale sector has been the decision to d e
can  alise A .B .S ., N ylo n  an d  P olyeth ylen e 
M o u d in g  Pow ders as w ell as P .V .C . 
Resins and rough op h th alm ic blanks.

T h re e  new  item s h ave  been can alised  
for the purpose o f im ports. T h ese  are, 
arm s and am m unition , liquor and indus
tria l explosives. T h e y  w ill be im ported  
and  distributed through the S tate  T ra d in g  
C o rp o ratio n  in accord an ce w ith  the p o li
cies o f  G overn m en t.

I am  h a p p y  to inform  the H ouse that 
the w ork o f  issue o f liccnces w ill now  
be com p letely  decentralised, exccp t for 
ca p ita l goods o f v a lu e  o f m ore than R s. 10 
lakhs and in  a few  other cases. In  order 
:o h elp  the industry and trade, it has 
been d ecided  to h a ve  P u b lic  R elation s 
O fficers in each licensing office, to assist 
and  gu ide the ap p lican t in the scrutin y 
o f  his application  before it is form ally  
subm itted . T h is  w ill con sid erably  over
com e irksom e delays in disposal

F or the conven ien ce o f  the p u b lic , it 
has been decided  to disperse the licensing 
w ork  and adm in istrative funtions pre
sen tly  concen trated  at centres like D elh i, 
B o m b a y and C a lcu tta . A cco rd in gly , n ew  
licensin g offices w ill be opened at A g a rta la , 
C h a n d ig a rh , C u tta ck , G a u h a ti, J a ip u r  and 
P atn a. T h e  offices o f  C .C .I .& E . at B a n g a 
lore, A h m ed ab ad , H yd erab ad  and K a n p u r 
w ill be raised to the level o f  Jo in t C h ie f 
C on trollers. A ll licensing offices w ill attend 
to exp ort prom otion al functions as w ell. 
T h e  cu rren t licensing offices at R a jko t, 
V ish ak a h p a tn am  and P on d ich erry  w ill 
perform  exp ort prom otion al functions. 
D u rin g  the year I proposed to h a v 3* such 
exp ort prom otion al offices in all the cities 
w ith a population  o f  10 lakhs or m ore.

A s part o f our exp ort prom otion  efforts, 
industrial units w h ich  h a ve  exp orted  at 
least h a lf o f  their p rod u ction  in 197 7- 78  
w ill, in order to m eet their fu rth er exp ort 
orders, get su p p lem en tary  licences to the 
exten t o f  on e h a lf o f their a u to m a tic  lice n 
ses w ith o u t go in g to the sponsoring a u th o 
rity.

G o v ern m en t policies h ave recen tly  p r o 
vid ed  m ore am p le op portun ities for b u ild 
in g  u p  exports o f  gem  and jew ellery . 
L ik ew ise , the facilities p rovided  in the n e w  
p o lic y  for d irect im ports b y  registered

1
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exporters o f  ro u gh  diam onds, ra w  silk, 
stainless steel, ro u g h  b lan ks an d  electro n ic  
com pon en ts, etc, w ill furth er d iversify  

■ ou r exp orts a n d  p ro v id e  increased  em p lo y 
m en t op p ortu n ities, p a rtic u la r ly  in th e  
sm all decen tralised  sector.

T h e  system  o f issue o f  A d v a n ce  L icen ces 
has been recast, to e n a b le  our exporters 
to  execu te  con tracts in tim e. H en ceforth , 
such licen ces w ill be first issued b y  region al 
licen sin g  authorities, on the request o f  the 
exporters, and  the d u ty  exem ption  p a rti
c u la rs  w ill b e  d *cided s *parat' ly  u n der the 
custom s proedure. M a te ria ls  sup plied  
b y  can alis in g  agen cies h a v e  also been 
b ro u g h t into  the scope o f  this schem e.

T h e  schem e o f  cash com p en satory  su p 
port to o u r exporters for d ifferen t exp ort 
products w ill con tin u e in 1978-79, sub ject 
to certain  chan ges as ann oun ced. T h e  
official com m ittee referred to by m e earlier 
has recom m en ded  that sta b ility  in  this 
regard  is essential in our exp ort p ro m o 
tion efforts. A c c o rd in g ly , it is proposed 
to review  the system  from  this an gle  
d u rin g  the year and take a p p rop riate  
decisions.

T h e  role and the fu n ctio n in g o f  E xp ort 
Houses has been re-oriented. W ith  a view  
to en cou rage exports o f our sm all scale, 
tin y  and co tta ge  sectors, E xp ort Houses 
w ill get re la tiv e ly  larger a d d itio n a l liccn ces 
on the basis o f  the exports o f  products 
from  these sm all sectors.

Several proced u ral sim plifications h ave 
been in troduced  u n der the new  policy. 
T hese in clu d e the abolitio n  o f the system  
o f: —

(i) sta k in g  letters o f  au th ority  for 
purpose o f using agents for im p o rtin g  
l ice n s e d  i tem s ;

( ii)  g e ttin g  the P o t o f  R e gistra tio n  
endorsed on im p o rt licen ces;

x

(iii)  the need for ie p la c e m "n t licences 
for gettin g goods d am aged , lost in transit

■ or oth erw ise m ad e good b y  the supplier;

{iv) Issuing R elease O rders for a ll 
canalised item s excep t shoddy w ool;

(1/) M a k in g  the R E P  licences trans
ferab le  o n ly  b y  endorsem ent;

(vi) A tta c h in g  lists o f  item s for im port 
to  th e a u tom atic  licences granted  to 
industria l users;

(wit) Insisting upon shipping d ocu 
m ents for ad m ittin g  im p ort replenish
m en t claim s, in  addition  to a b an k 

c e r tif ic a te ;

( v i i i )  Insisting up o n  a  b an k  certi
ficate— rath er than  th e certificate  o f  
the con cern ed  pro ject r a u th o rity— for 
a d m ittin g  R E P  benefits in  the case o f  
I B R D / I D A  assisted projects, in  In d ia  
and, lastly;

(ijc) Free licensin g and its rep la ce
m ent b y  a  system  o f  O p e n  G e n e ra l 
L icen ce su b ject to specified conditions.

T h e  H ouse w ill be pleased to k n ow  that 
d u e to sustained efforts, alm ost all o f  the 
3 ’ 5 lakhs o f  applications received  d u rin g  
*977" 78 b y  the C h ie f  C on tro ller o f  Im ports 
&  E xp orts O rgan isation , h a ve  been dis
posed of. T h is  w as alm ost d o u b le  the 
n u m ber for the previous year. T h e  H ouse 
w ill jo in  m e in com plim en tin g the s ta ff  
o f  the C h ie f  C o n tro ller o f  Im ports &  
E xports for this excellen t perform ance.

In the n ew  p o licy , the need for seekin g 
im port licences has been con sid erably  
done a w a y  w ith . T h e  n um ber o f  R E P  
licences w ill also be m odest because o f  
the new  set up. D u e to this approach  there 
w ill be a like ly  reduction  o f  at least 6 0 %  
in  the n u m ber o f applications in the new  
year in  spite o f  the exp ected  grow th  in 
our foreign trad:-. C o m p a red  to  the 
3,50,000 application s o f 1977-78, the total 
n um ber w ill go  dow n to ab ou t one lakh . 
T h e  new  sim plified procedures w ill so 
con sid erably  speed up their disposal.

S ir, I w o u ld  like to em phasise th at the 
n ew  p o lic y  takes fu ll care o f  the interest 
o f  the farm ers, infan t industries and sm all 
scale and co ttage  industries as w ell as our 
strategic industries. L ib era lisation  an d  
sim plification  w ill con trib u te to a m ore 
ratio n a l system  o f w orkin g in  our industrial, 
agricu ltu ra l and com m ercial sectors and 
thus im p rove their efficiency. O u r  in d u s
trial un dertakings w ill n ow  be able  to 
w ork  w ith  n ew  processes and new  m aterials. 
T h e y  can  thus continuously u p d a te  their 
production . G overn m en t w ill also consi
der requests im p ro ve m en t o f  tech n olo
g y  m ore lib era lly .

O u r  new  policies also reflect our a b id in g  
interest in the creation  o f  a N ew  In ter
n atio n al E con om ic O rd er. T h e  liberalisa
tion  o f  our trad e policies and procedures 
effected  to d a y  has been the result o f  our 
ow n efforts and endeavours. I hope th a t  
our rradin g partners from  d e v e lo p e d  
countries overseas w ill recognise this spir it 
o f  a d evelop in g cou n try, and, on their 
part, p ro v id e  better access for the p ro 
ducts o f  the d evelop in g countries into th e ir  
m arkets.

Sir, som e sections m ^y d ou b t that this 
exercise w ill resu lt in  fr itterin g  a w a y  o u r  
v a lu a b le  foreign  e x ch a n g e  earn in gs. T h e  
tru th  is oth erw ise. W e  w ill h a ve  to
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distinguish b  tw e n  a calculate d  libera lisa
tion  o f  im ports to  subserve ou r d ev e lo p 
m ent priorities exp ed itiou sly  a n d  effi
c ien tly  an d  thoughtless liberalisation  o f  
im ports w ith o u t such an ap p ro ach  an d  
proper safeguards. Hon* b le  M em bers 
w ill find th at this p o licy  n ow h ere aids or 
en courages a n y  im p ort o f  lu x u ry  o r  n on 
essential consum er goods. R a th e r, the n ew  
p o licy  w ants th e  m aterials critica l for the 
gro w th  a n d  sta b ility  o f  ou r n atio n al 
econ om y, to  b e p ro v id ed  sp eed ily  and 
econ om ically- In a ll h u m ility  I m ay sub m it 
th at th e n ew  p o lic y  has been evolved  after 
exten sive consultations at various levels- 
I  am  fu lly  co n vin ced  that it w ill ce rta in ly  
su b serve the interests o f  our co u n try  and 
o u r  community*.

T h e  new  p o licy  is a testim ony to our 
g re a t p eo p le  an d  their recen t achievem ents 

se lf confidence. T h e  30 years cobw ebs 
o f  im p ort controls an d  regulation s h a ve  
been brushed aside. A  rad ica lly  n ew  sys
tem  has been evolved , so th at our industry, 
a g r icu ltu re , com m erce an d  scien ce and 
tech n ology a d va n ce  ahead  w ith  utm ost 
speed a n d  confidence. T h e  n ew  p o lic y

c a sY to read, sim ple to understand and 
less th an  a third  in  sheer size o f  th e pre
vious on e. It is a lan d m ark  in  d ecen tra 
lis a t io n  o f  C e n tra l G overn m en t w orkin g.

^  S ir , as w e shall soon be considering the 
D em an d s for G ran ts o f  m y M in istry , I 
w o u ld  n ot lik e  to tou ch  upon other 
aspects o f  ou r foreign  trade and our 
pu b lic  sector agencies a t this ju n ctu re . 
I  m a y  assure the H ouse that the suggestions 
from  the H on*ble M em bers in  regard  to 
the n ew  p o licy  and the w o rk in g  o f  m y  
M in istry  w ill a lw ays receive  our utm ost 
sin cere con sideration . I am  sure that the 
n ew  p o lic y  based on  various suggestions 
m ade b y  the H o n ’ ble M em bers earlier, 
several deliberation s, studies an d  reports 
w ill b e  w elcom ed  b y  the H ouse an d  the 
cou n try. S ir, w ith  these w ords, w ith  your 
perm ission, I n ow  p la ce  the im port p o licy  
book an d  exp ort p o licy  book on th e T a b le  
o f  th e  H ouse. W ith  your perm ission, I 
m a y  o n ly  say  that so far there used to be 
Im p ort P o licy , w h ich  w as ann oun ced  on 
the floor o f  th e H ouse. B ut this is the 
first tim e w hen  I am  co m in g  to y o u  w ith  
the Im p o rt P o licy  and also exp ort po licy.

■ 5* 18 hr s.

D E M A N D S  F O R  G R A N T S , ,9 7 8 -7 9 —  
contd.

M i n i s t r y  o f  S i n p p i w o  a n d  T r a n s p o r t —  

contd.
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